¢
CENTRAL ADMIN ISTRAT IVE TR IBUNAL 2 HYDEIRA% BENCH

AT HYDERABAD,

No,0.,A.874 of 1999, DATE OF ORDER : 28,4,2000

BETWEEN

ARAVAT I SRIN IVASULU

cs e Applicant

AND

1, The Director General,
All India Radio, New Delhi,

2, The Secretary to the Govt, of India,
Information & Broadcasting,
New Delhi,

3. The Station Director,
All India Radio, Cuddapah.

4, Manu Bhai Jani,
Station Director,
All India Radio, Daman,

aee Respondents

Counsel for applicant : Mr,K,Venkateshwar Rao,

Counsel for respondents: Mr,V,Rajeswara Rao,

CORAM

1, The Hon'ble Mr,R,Rangarajan, Member (A),

2, The Hon'ble Mr.B,5.Jai Parameshwar, Member (J),

OKRDER

R.Rangarajan, Member (A)

Mr, K.Venkateshwar Rao for the applicant and Mr,V,Rajeswara

Rao for the respondents,

2, Notice served on respondent-4, Called, Absent.

3. The applicant in this 0,A, prays for a declaration that he

is entitled for promotion to the cadre of Station Director in

the Senior Time Scale of the Indian Broadcasting (P)
of Govt, of India on ad-hoc basis w.,e.f, the date on

unofficial respondent was promoted to the said cadre

Services
vhich the

vide the

0.2/"



order dated 22,3,1999 issued by the Director General, All India
Radio, Akashvani Bhawan, New Delhi, with all conSequential benefits
suchz:ay and allowances, Seniority and other benefits by holding
the action of the respondents in promoting the unofficial respon-
dent as Station Director in utter disregard of the legitimate
claim of the applicant for promotion to the said cadre as illegal,
arbitrary and discriminatory,

4, The facts, contentions and prayers in this 0,A, is already
covered by the juldgment of the Apex Court in Civil Appeal No,
21747427 disposed of on 30,7,1999 (UOI & Ors, vs, Chetan S,Naik).
Hénce, the respondents should adhere to the directions given to
the respondents in the above mentioned case and consider the case
of the applicant in Class I Service, in accordance with the
Supreme Court judgment,

5. The O0,A, is ordered accordingly, No costs,

fro—G

i Parameshwar) {r .Rangarajan)
Memper (J) Member (A) 1~
R\
DATED 2Bth APRIL, 2000 M&
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